"IN THE COUR
Ty IE COURT ?5 :R. SUGANDHA AGGARWAL, DUTY ADDITIONAL SESSIONS
GE-01 (WEST), TIS HAZARI COURTS, DELHL.

Bail Application No. 1687
FIR No. 18/20

PS: Patel Nagar

U/s: 392/397/411/34 IPC & Sec. 25/27/54/59 Arms Act
state Vs. Sidharth @ Sidhu

: “_T’hﬁ undersigned has been appointed as Duty Additional Sessions Judge,
JDu_tfy-Rmste\r dated 16.08.2020 of Ld. District & Sessions Judge, West, Tis

~ The matter is taken up for hearing through Video Conferencing today in
lines passed by the Hon’ble High Court vide office order no.
ed 30.07.2020. |
- an application for regular bail moved U/s 439 Cr. P.C. on behalf of
harth @ Sidhu.

Suchitra Singh Chauhan, Ld. Additional Public Prosecutor for
the State.

" " ) ¢ o~ & e (IO -
- None for the applicant/accused.

as aif‘p.peared on behalf of the applicant despite repeated
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"“w“ DR. SUGANDHA AGGARWAL, DUTY ADDITIONAL SESSIONS

JUDGE-01 (WEST), TIS HAZARI COURTS, DELHI-

ps: Tilak Nagar
U/s: Not Known
state Vs. Desh Raj

- Fresh application for bail received. Be checked and registered.
itional Sessions Judge,

m undersigned has been appointed 35 Duty Addit :
Duty Roster dated 16.08.2020 of Ld. District & Sessions Jjudge, West, Tis
Mﬁ.

'llle matter is taken up for hearing throug
.s passed by the Hon'ble High Court vide
ec 4 30.07.2020.

is an application for anticipatory bail mov

 Ms Suchitra Singh Chauhan, Ld. Additional Public Prosecutor for

h video Conferencing today in
office order no.

ed U/s 438 Cr. P.C. on

at neither the FIR number nor under
clrcumstances, no reply can be

thetmthe above stated
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fN THE C
A=l ?J DR. SUGANDHA AGGARWAL, DUTY ADDITIONAL SESSIONS
DGE-01 (WEST), TIS HAZARI COURTS, DELHI.

Bail Application No. 1786
FIR No. Not Known

PS: Rajouri Garden
U/s: Not Known

State Vs. Harjeet Singh

Fresh application for bail received. Be checked and registered.

: 'The undersigned has been appointed as Duty Additional Sessions Judge,
/Duty Roster dated 16.08. 2020 of Ld. District & Sessions Judge, West, Tis

passed by the Hon’ble High Court vide office order no.
«0‘7.2020.

t, be listed for
re ._.;ncer fed

canned wi dMoCadnNne



IN THE COURT OF DR. SUGANDHA AGGARWAL, DUTY ADDITIONAL SESSIONS
JUDGE-01 (WEST), TIS HAZARI COURTS, DELHI.

Bail Application No. 1786
FIR No. Not Known

PS: Rajouri Garden

U/s: Not Known

State Vs. Harjeet Singh

- 24.08.2020

At 12.30 P. M.

File taken up again as counsel for the applicant has joined the

proceedings through video conference.

Present: Ms Suchitra Singh Chauhan, Ld. Additional Public Prosecutor for
' ~ the State. :

Sh. Mahesh Patel, Ld. counsel for the applicant/accused has
joined the proceedings through video conference.

Counsel for the applicant submits that he wishes tg withdraw the

Perusal of the record shows that as per report, no FIR has been
present matter.

of 27.08.2020 stands cancelled.

Scanned with CamScanne
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IN THE
COURT ?r DR. SUGANDHA AGGARWAL, DUTY ADDITIONAL SESSIONS
UDGE-01 (WEST), TIS HAZARI COURTS, DELHI.

Bail Application No. 1787
FIR No. 596/20

PS: Tilak Nagar

U/s: 376 IPC

State Vs. Sunny

24.08.2020

Fresh application for bail received. Be checked and registered.

. The undersigned has been appointed as Duty Additional Sessions Judge,
vide Circular/Duty Roster dated 16.08.2020 of Ld. District & Sessions Judge, West, Tis
Hazari Courts, Delhi. -

The matter is taken up for hearing through Video Conferencing today in
view of the guidelines passed by the Hon’ble High Court vide office order no.
26/DHC/2020 dated 30.07.2020.

This is an application for regular bail moved U/s 439 Cr. P.C. on behalf of
applicant/accused Sunny.

Ms Suchitra Singh Chauhan, Ld. Additional Public Prosecutor for
the State.

Sh. Ashok Tobria, Ld. counsel for the applicant/accused has
joined the proceedings through video conference.

Present:
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IN THE COURT OF
: D
R. SUGANDHA AGGARWAL, DUTY ADDITIONAL SESSIONS

JUDGE-
DGE-01 (WEST), TIS HAZARI COURTS, DELHI.
Bail Application No. 1677

FIR No. 372/18
PS: Khyala
U/s: 406/424 1PC

state Vs. Rohit Kumar Rathore

24.08.2020
ditional Sessions Judge,

The undersigned has been appointed as Duty Ad
Judge, West, Tis

e Clrculér/Duty Roster da

ted 1
Hazari Courts, Delhi. 6.08.2020 of Ld. District & Sessions
onferencing today in

The matter is taken up for hearing through Video C
ide office order no.

of the guidelines passed by the Hon’ble High Court VI

I"/2020 dated 30.07.2020.

This is an application for anticipatory bail moved U/s 438 Cr. P.C. on

f applicant/accused Rohit Kumar Rathore.

Ms Suchitra Singh Chauhan, Ld. Additional
the State.

Public Prosecutor for

Sh. Rabinder Kumar, Ld. counsel for the complainant has joined

the proceedings through video conference.
None for the applicant/accused.

None has appeared on behalf of the applicant despite repeated

ﬁppllcant, matter is adjourned.

nt bail application on
video conference.
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IN Biin:
INTHE COURT OF DR. SUGANDHA AGGARWAL, DUTY ADDITIONAL SESSIONS JUDGE-01
(WEST), TIS HAZARI COURTS, DELHI.

Bail Application No. 1670
FIR No. 683/20

PS: Punjabi Bagh

: U/s: 376 IPC & Sec. 6 of POCSO Act
State Vs. Pankaj
12020

The undersigned has been appointed as Duty Additional Sessions Judge,

ircular/Duty Roster dated 16.08.2020 of Ld. District & Sessions Judge, West, Tis
Courts, Delhi.

The matter is taken up for hearing through Video Conferencing today in
he guidelines passed by the Hon'ble High Court vide office order no.
2020 dated 30.07.2020.

- This is an application for regular bail moved U/s 439 Cr. P.C. on behalf of
used Pankaj. ‘

Ms Suchitra Singh Chauhan, Ld. Additional Public Prosecutor for the
State.

PSI Himangi has joined the proceedings on behalf of 10 through
video conference. :

’;ict’im has also joined the proceedings with PSI Himangi through
video conference. :

canned wi dMoCanNne



IN THE COURT
OF DR. SUGANDHA AGGARWAL, DUTY ADDITIONAL SESSIONS JUDGE-01
(WEST), TIS HAZARI COURTS, DELHI.

Bail Application No. 1670

FIR No. 683/20

PS: Punjabi Bagh

U/s: 376 IPC & Sec. 6 of POCSO Act
State Vs. Pankaj

24.08.2020

At 12.15P. M.

| : File taken up again as counsel for the applicant/accused has joined the
proceedln,gs through video conference.

Present: Ms Suchitra Singh Chauhan, Ld. Additional Public Prosecutor for the
State.

Sh. Roop Chand Tiwari, Ld. counsel for the applicant/accused has joined
the proceedings through video conference.

Ld. counsel for the applicant has pointed out that since the last many
ring, no reply has been filed by the 10. 10 shall file his reply on the next date of
/ forwarded by the SHO concerned. If the reply is not filed on the next date of
0, then the concerned SHO shall join the proceedings and explain why the

en sent.
Counsel for the applicant requests for a shorter date. Heard. Allowed.

canned with CamScanne



IN THE COURT OF DR, SUGANDHA AGGARWAL, DUTY ADDITIONAL SESSIONS
JUDGE-01 (WEST), TIs HAZARI COURTS, DELHI.

Bail Application No. 1789
FIR No. 375/19

PS: Punjabi Bagh
U/s: 406/498-A/34 IPC

' State Vs. Venus Jain
24.08.2020

fq

E Fresh application for bail received. Be checked and registered.

The undersigned has been appointed as Duty Additional Sessions Judge,

vide Circular/Duty Roster dated 16.08.2020 of Ld. District & Sessions Judge, West, Tis
- Hazari Courts, Delhi,

The matter is taken up for hearing through Video Conferencing today in

view of the guidelines passed by the Hon’ble High Court vide office order no.
HC/2020 dated 30.07.2020.

- This is an application for anticipatory bail moved U/s 438 Cr. P.C. on
ehalf of applicant/accused Venus Jain.

Present: Ms Suchitra Singh Chauhan, Ld. Additional Public Prosecutor for
the State.

Ms. Geeta Nagar, Ld.lcounsel for the applicant/accused has
joined the proceedings through video conference.

_ Let notice be issued to the victim through concerned 10/SHO for
f hearing.

Reply of 10 be also called for the next date of hearing.
e listed for con tion on present bail applicatigh 4n

canned wi dMoCadnNne



NS
IN'THE COURT OF DR. SUGANDHA AGGARWAL, DUTY ADDITIONAL SESSIO
JUDGE-01 (WEST), TIS HAZARI COURTS, DELHI.

FIR No. 909/20
PS: Nangloi
U/s: 354-D/406 IPC & Sec. 12 of POCSO Act

State Vs. Manish
24.08.2020

Fresh application received. Be checked and registered.

The undersigned has been appointed as Duty Additional Sessions Judge,

vide Circular/Duty Roster dated 16.08.2020 of Ld. District & Sessions Judge, West, Tis
Hazari Courts, Delhi,

The matter is taken up for hearing through Video Conferepcing today in
of the guidelines passed by the Hon’ble High Court vide office order no.
)HC/2020 dated 30.07.2020.

Present: Ms Suchitra Singh Chauhan, Ld. Additional Public Prosecutor for

the State.

None for the applicant.

This is an application seeking interim compensation moved by the
present application has to be considered by the concerned court only.

Be listed for consideration on the present application before the
N 25.08.2020. |

canneda wi amscanne



'ﬂN THE COURT OF DR. SUGANDHA AGGARWAL, DUTY ADDITIONAL SESSIONS

JUDGE-01 (WEST), TIS HAZARI COURTS, DELHI.

FIR No. 909/20
PS: Nangloi

U/s: 354-D/406 IPC & Sec. 12 of POCSO Act

State Vs. Manish

=

© 24.08.2020

File taken up again as counsel for the applicant has joined the

dings through video conference.
Ms Suchitra Singh Chauhan, Ld Addltlonal Public Prose
the State. _

Ms. Deepika Sachdeva, Ld. counsel for the applicant has
joined the proceedmgs through video conference.

cutor for

Counsel for the applicant submits that accused is a JCL and matter
t to concerned JJB.

Hence, the -

Scanned with CamScanne
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IN THE COURT OF DR. SUGANDHA AGGARWAL, DUTY ADDITIONAL SESSIONS

JUDGE-01 (WEST), Tis HAZARI COURTS, DELHI-

o ‘ Bail Application No. 1660
-1 FIR No. 668/2020
L - PS: Rajouri Garden
£ U/s: 376 (2) (n)/506 IPC

-_: . State Vs. Akansh Upadhyaya @ Shubham

o 24.08.2020

At 12.15P. M.

y Additional Sessions Judge,

The undersigned has been appointed as Dut ‘
& Sessions Judge, West, Tis

vide Circular/Duty Roster dated 16.08.2020 of Ld. District
- Hazari Courts, Delhi.

Present: Ms Suchitra Singh Chauhan, Ld. Additional Public Prosecutor for
the State.

Sh. Nagender Singh, Ld. counsel for the victim has joined the
proceedings through video conference.

Sh. Dharmender Kumar, Ld. counsel for the applicant/accused has
joined the proceedings through video conference.

n heard at length on behalf of all the
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FIR no.668/2020

U/s 376(2)(n)/506 IPC

pS Rajouri Garden

State vs. Akansh Upadhya @ Akanksh @ Shubham

,unsel for the applicant

had taken place. In these circumstances, Cc
shall supply the copy of audio transcript to the victim or his counsel
within two days from today. Counsel for victim shall clarify on the
above mentioned queries on the next date of hearing. 10 shall also
give the

remain present in the court on the next date of hearing to

above mentioned clarifications.

In view of these facts, order cannot be pronounced

today.
Be listed for clarifications and for consideration

on the bail application before the concerned Duty ASJ on

26.08.2020.

Duty Additional Sessions Judge-01, West,
Special Court Under POCSO Act,
THC, Delhi.24.08.2020
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N'THE COURT OF DR. SUGANDHA AGGARWAL, DUTY ADDITIONAL SESSIONS
JUDGE-01 (WEST), Tis HAZARI COURTS, DELHI.

Bail Application No. 1748
FIR No. 296/20
PS: Ranjit Nagar
U/s: 323/452/380/427/506/34 IPC
State Vs. Asha
24.08.2020

The undersigned has been appointed as Duty Additional Sessions Judge,

vide Circular/Duty Roster dated 16.08.2020 of Ld. District & Sessions Judge, West, Tis
Hazari Courts, Delhi.

The matter is taken up for hearing through Video Conferencing today in

view of the guidelines passed by the Hon’ble High Court vide office order no.
26/DHC/2020 dated 30.07.2020.

This is an application for anticipatory bail moved U/s 438 Cr. P.C. on
behalf of applicant/accused Asha.

Present: Ms Suchitra Singh Chauhan, Ld. Additional Public Prosecutor for
the State.

Sh.R.R. Jha, Ld. Legal Aid counsel for the complainant has joined
the proceedings through video conference.

Sh. Ashwani Tripathi, Ld. counsel for the applicant/accused has
joined the proceedings through video conference.

Arguments on the anticipatory bail application heard on behalf of

all the parties.




FIR no. 0296/2020

U/s 323/452/380/506/34 1PC
PS Ranjit Nagar

State vs. Asha

24.08.2020
(At 2.00 pm)
ORDER
Present: Ms. Suchitra, Ld. Addl. PP for the State.

None for applicant.

This is an anticipatory bail application moved on

behalf of applicant/accused Asha.
As per the reply of the 10, the allegations against the

applicant/accused Asha and the co accused are that they have given
beating to the complainant and his wife and have taken away
Rs.25.000/- from them. It is argued by Ld.Counsel for complainant as
well as by Ld. APP for the State that the allegations disclose the
offence of robbery which has not been added in the FIR. It is further
stated by the 10 that the result of medical examination of wife of
complainant is awaited; that the custodial interrogation of the
applicant and co accused has to be done regarding the money which

was stolen from the complamam However, IO has not clarified in the
een carr ,u outnll dﬂt@ whether
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FIR n0.563/2020
U/s 25/30/54/59 Arms Act

PS Tilak Nagar

State vs. Bhupinder Singh
mentioned. He has further clarified that PC remand of present accused

has already been taken and all the interrogation has been done from

the accused. IO has also admitted which is also mentioned in the
hed the

gency
hat

present application that the present applicant has already furnis
particulars of the co accused. Only because the investigation a
has not been able to arrest the co accused person does not mean t
present accused person shall languish in custody. The custodial
interrogation of the accused has already been conducted. Ld. Counsel
has argued that present accused is the sole bread earner having one
year old child. Considering the family circumstances of the accused;
the fact that his custody is not required for the purpose of further
interrogation and all the circumstances, the present application is
allowed. Applicant/accused Bhupinder Singh is admitted to bail on

furnishing a personal bond in the sum of Rs.20,000/- with one surety

in the like amount to the satisfaction of the concerned MM.
A copy of the order be sent to the concerned Jail

Superintendent. .
A cop |
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